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0. .A.No.51/2004 

- J 

14.2004 Pret: Hon'ble Shi u.Ldip Singh, 
NJUdJtTh  - L 

o. hle Srz 	Pr-hiadan, 
Admj'?p:;cat: 1v.\Member. 

I 	 FORM NO. 4 	Learned 	cel \ for 	the 
• 	 ' T EE RULE 12 ) respondents seeks tour ' ,e ks time to 

AD-.1INJSTRAfli wri temont Ti1lowcd. 
• 	 GJ4HATI BEier,app!icant may tie rejo\nàer witnn 

two weeks thereafter. L.st t\e matter 
ORE ER S}-JEEn 27.4.04 for orders. Ma\wh1, 

01'u.App 2 -otn1'Cpn.t -p u..' 	 coilt i ' ue. 

In 0., A. 

of H App 1ic cfji t(S) 

Name of t 

	

Ad''oc34- 	for ti 	Ao]..jc'rt 

Counsel for the Railway/ 

THE  

1 1.3.2004 1 	Heard Mr H.K. Das, learned 

	

forii, 	
counsel for the applicant. The 

• 	 T" 	.3  
. ••.c-. 4C 	. 	;• 	 I application 	is 	-admitted. 	:Issue 

/ 	 l 	
notice 	returnab 	 1.4.04.  

.7 

VN 	.......... 	
Meanwhile, 	the 	reversion 	order 

J 	
dated 19.22004 is stayed till the 

returnable date. List for orders on 

	

Dy egtstrar 	 1.4.04. 

Member 

fr 	 nkm 
I 

	

__ 	. 	 1.4.2004 Present: HOn'ble Shri Kuldip Singh, 
Juthcial Member 

Hon'ble Shri K.V. Prahladan, 
Administrative Member. 

	

J-.. i 	 Le.-irned 	counsel 	for 	the 

.  7 respondents seeks four weeks time to 

file written statement. Time alloqed. 

Two weeks thereafter fo rejoinder. 

- j j-e  c, • 	 List 	it 	on 27.4.04. 	Meanwhile, 

interim order, if any to continue 

- 	 - 	 - 

Member(A)  
nkm 	 Member(J) 

-  



°J0t'  

y of aa"" 27.4.2004 	On the p1a of learned counsel 

for the respondents four weeks time 

.j, 
. 	

is al1ed to the respondents to fi1e 

written statement. List on 28.5.2004 
p  for or d 	S 

In-terim order dated 1.3.2004 

shall cofltinue. 

- 	 A- 1L 4t 	 N 

Az mbe~ A)   

mb 

2.8.5.2004 	 Since 	Mr. 	A . 	 Deb 	Roy, 

learned 	Sr.. 	'C.G.S.C. 	for 	the 

• .. 
. 	 respondents 	is 	on 	leave, 	list on 

1.7.2004 for orders. 	Interim order. 

dated 1.3.2004 shall continue. 

tLfJOCf 

tn-' 	 4. /4fCJt4 	
mb 

qCP 21.7.04. 	Presentz Hon 4 bleMr4(.V.Sach1dananda ,  

Tudjcjal Member. 
Ib&ble Mr.K.V.Prahladafl. Mteiatra 

tive Member., 

when the matter came up for hearing the 

3ôarned counsel for the applicant submitted 

that he iu1d like to file rejoinder. 

Four weeks time is granted for filing of 

rejoinder. Post the matter on 230.04 1,for 

orders. 'Interim order shall continue. 

14ember(A) 	 Member(J) 

lvi 	 . 

Member () 

- sJ- 
-- 	 /See)1ô 

loy *0 

wSe-1! c5:? 

. 	 21 f  



O.A.5i. of 2004. 

23.8.04, 	Presents Hon'ble Mr.D.Sverma, 
Vice_Chajrman. 
Hon'bleMr.K. .Prahladan, Administrais 
tive Member. 

Heard learned counsel for the 

cdrc9t 	fi/o2j 

	

s Jay 	k 
e74 - 

tA9- rc: ---') 

k"I ~_l 
~(Z[ ' P ~ 

Q 	 im 

- 61' 	
At 

,  

parties. 

The reply has been filed by 
the Respondents, The Xnterim Order 
was passed on :3jo4staying the 

impugned order. When the matter was 

fixed for hearing the learned counsel 

for the applicant prays for adjourn 

inent to file rejoinder. Tosday also 
the learned counsel for the applicant 
prays for dr•weoka...timeto, file 
rejoinder. Pour weeks time is allowed 
to file the rejoinder, On that day 
if he fails to fil;eL_ the rejoinder, 

the case will be heard on merit2 and 
the interim relief will be vacated. 

List on 27.9.04 for orders. 

Member 	 Vi ce.Cha iflnan 

4) w  
4 	 27.9.2004 present: The HOn'ble Mr.Justice R.K. 

Batta. Vice-Chairman* 

o6lL, f9/ 

; yy9 

The Hon'ble Mr.1(.V.prahladan 
Member (A). 

Mr.H.K.Das, learned counsel for the 

applicant as well as Mr.A.Deb Roy, 

learned Sr.c.G.s.C,. for the respondentz  

were present. 

List the matter for final hearing 

on 4.10.2004. Interim order dated 

1.3.2004 shall continue till the next 

date. 

Member (A) 
	

Vice-Chairman 

bb 

IR -r-dQ 5yJ)i 
4ui.. ctJfllt* 
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yPTL- 

tJQ 1  

o 

of the 	e±stryf Odr 

4.10.2004 Present: The Hon.tble Mr.Justice R.K 
Batta, Vice-Chairman 

i .• 

The Hb!ble Mr.K.V.Prahladan 
Member (A). 

... 

 

'1 	01 fletA 

No 	one 	appeared 	for 	the 
• 	

. applicant when the matter was called. 

Mr lk.Deh Roy, learned Sr.C.G q  c 	was 

presentoñ behalf of the respondents. 

On 21.7.2004 learned Advocate for the 

applicant. 	had sought .four weeks time. 

to 	file •.rejàinder. 	The matter 	again 
I . 

came 	on 	23.8.2004 	for 	hea.ring 	and 

learned 	Advocate :for 	the 	applicant. 

again sought four weeks time to file 

rejoinder. 	It appears that rejoinder 

has 	been 	filed 	on 	27.9.2004. 	The 

matter
, 
 was 	fixed 	for 	final 	hearing 

. • today. 

L 4tt flCt / 

L 
l  Though 	we 	are 	not • inclined 	to 

rj 
I 	 •, dispose 	of 	the 	matter 	on 	merits 

today, 	in 	the 	absence 	of 	learned 

J 2iJ 

CO 

(7 

171\\1 \ 

1  Advocate for the applicant, yet it is 

considered necessary that the interim 

order, which is continuing since 
be vacated, 

1.3.2004/ since the applicant is not 

diligently prosecuting the matter 

before this Tribunal and the matter 

is being dragged. Even otherwise, the 

epa-n-ded deputation period will end 

on 5.11.2004. 

In the facts and circumstances, 

we are vacating interim order dated 

	

(-' 	d'3 	 • 

.2004.. List the matter for final 

hearing on 8.11.2004. 

~c  e Me wr (2~4! i  11)1;; 0— 
	

vice-Chairman 

• 	bb 8  



o'e 	teIsr1 5ae Ordr 

: 

841.2004 None present for the appli 

C\Ji 	"1-' 
cent • Mr .A.Deb Roy, learned Sr .C. 

I' 	I  Q.S.G. was present for the respon- 
dents • Even on the last hearing 
no one appeared on behalf of the 

' applicant. 

- Thea application1  in our view 1. 

IC // has becne infructuous since 	the 
extended deputation period has al- 
ready eired on 5.11 • 2004. 

, In view of the sbve, the 
application is dismissed as infru 

ff 	94 c tuous with no order as 	.o costé. 
jr 	 I I . 

: 
I  Member 	 Vicehajan 

bb 

I 
I 

I I 

I 
I 

• 	 - I 

I I 

• 
I 

I 
•- 	I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

O.A.NO. 51 OF 2004 

Shri Biswarup Purkayastha - Applicant 
Vrs. 

The Union of India & Ors. - Respondents 

List cf dtes, nd svnctDsjs of th 

SI. No. Dates Synopsis 	. Page 

1. 27 - 02 -2004 Original application. I - 6 

2. 27 - 02 - 2004 Verification. 07 

3. 01 - 11 - 2000 Order of deputation for initial period 08 
ofi ( one ) year from 06 - 11 -2000 
(Annexure - I ). 

03 - 10 - 2001 Order of extension of deputation for 
a further period of 1 (one ) year from 
02 - 11 -2001 	toOl - 11 -2002 
(Annexure - II). 

25 - .11 - 2002 Order of extension of the term of 
deputa ion for a further period of 
I (one) year from 06- 11 -2002 
to 05 - 11 - 2003 (Annexure - III 

23 - 12 - 2003 Order of extension of the term of 
deputaion for a further period of 
1 (one) year ( 4th year) from 
06- 11 -2003 to 05- 11 - 2004 
(Annexure - IV). 

19 - 02 - 2004 Order of repatriation to parent office 
i.e., O/o. the Sr. Dy, Accountant 
General, (A &E), Nagaland, Kohima 
with immediate effect being relieved 
of duties on 29-02-2004 
(Annexure - V). 

23 - 02 - 2004 Represent ition dtd. 23 - 02 - 2004 
of the applicant for retention in the 
Borrowing Office, i.e., 0/0. the 
Accountant General, (A & F ), Assam 
for the 4th year upto 05 - 11 - 2004. 

4 

5 

[;j 

7 

ri 

10 

11 

12 
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27FEB2004 

IN THE C9NTRAIAId 	TIVE TRIBUNAL 

• 	GUWAHATIBENCH::::::::::::::GUWAHATI. 

O.A. 	io.  OF 2004 

Shri Biswarup Purkayastha. 

Applicant. 

— 'irs — 

The Union of India & Others. 

Respondents. 

I 	N 	D E X I  

Sl.No. Particulars Page Nos. 

 Original Application  

 Verification — 

 Arnexure-I — 

 Arinexure-Il — 	 9 

 Annexure-Ili — 	 1 0 

 Annexure-IV — 

 Annexure-V  

 Annexure-VI 

	

— 	 I 

	

I 	a 

Filed by : (H.K.DAS) 
Advocate. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT GUWAHATI BENCH :::::::::: GUWAHATI. 

An application under Section 19 

of the Central Administrative 

Tribunal Act, 1985. 

O.A. No. - 	 of 2004 

Shri Biswarup Purkayastha, 

Senior Accountant, 

Office of the Accountant Ceneral 

(A & E), Assam, Maidamgaon, 

Beltola, Guwahati-29. 

Applicant. 

- Versus - 

The Union of India, represented by 

the Secretary to the Govt. of India, 

Ministry of Finance, New Delhi. 

The Comtroller and Auditor General 

of India, New Delhi. 

The Accountant General (A & E), 

Assam, Naidarngaon, Be1tola, 

Guwahati-29. 

The Accountant General (A & E), 

I4eghalaya, Shillong-1. 

The Establishment Officer, Office of 

the Accountant General (A&E), 

Meghalaya, Shillong-1. 

Respondents. 

Contd..... P.2. 



-2- 

1. PARTICULARS FOR WHICH THE APPLICATION IS MADE : 

(1) That this application is filed for quashing 

the impugned order No.386 dated 19.02.2004 issued by 

the Establishment Officer, Office of the Accountant 

General (A&E), Meghalaya, Shillong, repatriating the 

petitioner to his parent office at Kohima with 

immediate effect having been relieved with effect 

from 29.02.2004. 

That the aforesaid repatriation order dated 

19.02. 2004 has been issued despite the deputation 

service having been extended for one year (4th year) 

with effect from 06.11.2003 to 05.11.2004 vide Order 

Mo. 261 dated 23.12.2003. 

That the said repatriation order dated 

19.02.2004 has been issued without affording any 

notice of reasonable opportunity as required under Af?Q'n,c 

rF R. 9 2) 	, &.uJQ- I cS1 U.Q- F R 	- . p 

LIMITATIOM 

That the instant application is filed within 

the prescribed period of limitation as provided under 

Section 21 of the Administrative Tribunal Act 01985. 

JURISDICTION OF THE TRIBUNAL : 

That this application is well within the 

jurisdiction of this Hon'ble Tribunal as required 

under Section 14 of the Administrative t, Tribunal 

Act, 1965. 

Coritd..... P.3. 
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4. FACTS OF THE CASE : 

(j) 	That the petitioner is a Citizen of India 

He has been serving as a Senior Accountant in the 

office of the Accountant General (A&E), Magaland, 

Kohirna. 

That the petitioner was selected for 

deputation service under usual terms and conditions 

initially for a period of 1(one) year from the date 

of joining in the office of the Accountant General 

(A&E), Assam, Maidamgaon, Beltola, Guwahati-29 vide 

Order No.179 dated 01.11.2000, and he joined accordingly 

in the month of November, 2000. 

A copy of the order dtd. 01.11.2000 is annexed 

herewith and is marked as ANNEXU1E-I. 

That the term of deputation service of the 

petitioner was extended for a further period of 1(one) 

year with effect from 02.11.2001 to 01.11.2002 vide 

order No.119 dated 03.10.2001. 

A copy of the order dated 03.10.2001 is annexed 

herewith and is marked as ANNEXUFE-TI. 

That the term of deputation service of the 

petitioner was extended for a further period of 1(one) 

year with effect from 06.11.2002 to 05.11.2003 vide 

order No.145 dated 25.1 1 .2002 . 

A copy of the order dtd. 25.11.2003 is annexed 

herewith and is marked as ANNEXURE-I. 

That the term of deputation service of the 

petitioner was extended for a further period of 1(one) 

Contd... P.L. 
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year (4th year) with effect from 06.11.2003 to 

05.11.2004 vide order dated 23.12.2003 being No.261. 

A copy of the order dated 23.12.2003 is annexed 

herewith and is marked as ANNEXURE-IV. 

(vi) 	That having been extended the term of ---- 

deputation service upto 05,11.2004 (Annexure-IV) of 

the petitioner, the Establishment Officer, Office of 

the Accountant General (A&E), Meghalaya, Shillong has 

abruptly, repatriated the petitioner to his parent 

office of the Accountant General(A&E), Nagaland, 

Kohima vide his impugned order No.386 dated 19.2. 2004. 

A copy of the impugned order dtd. 19.02.2004 

is annexed herewith and is marked as ANNEWREV.. 

That vide the impugned order dtd. 19.02.2004 

(Annexure-V), the petitioner hasbeen relieved of his 

duties in the office of the Accountant General (A&E), 

Assa.m with effect from 29.02.2004 (A.N.). 
- 

That the respondent Nos. 4 and 5 have issued 

the repatriation order dtd. 19.02.2004 (AnnexureV) 

without giving any notice to the petitioner as 
- 	

- 
 

provided undet. R. cZ51 	 the aforesaid 

order is not tenable in law and is violative of the 

principles of natural justice. 	 - 

That the representation of the petitioner dtd. 

23. 02.2004 submitted to the Accountant General (A&E), 

Assam praying for retention of the petitioner on 

deputation service upto 05.11.2004 is under process 

and final decision thereon will take sometime. 
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A copy of the representation dated 23.02.2004 

is annemd herewith and is marked as 

ANNEXURE-VI. 

5. 	GROUNDS OF RELIEFS : 

(1) 	For that the respondent Nos. 4 and 5 have acted 

illegally in issuing the impugned order of repatriation 

dated 19.02.2004 (Annexure-V) to the petitioner without 

giving prior notice as required under F.ft . 

For that the term of deputation service of the .  

petitioner has been extended for the 4th year upto 

05.11.2004 after taking due consideration of the health 

condition of the petitioner himself and also of his 

aged widowed mother and other difficulties of his family. 

Such being the position, if the deputation term of 4th 

year of the petitIoner is abruptly curtailed without 

assigning any reason and also without prior notice, the 

hardships of the petitioner in all fronts will increase 

with mental agonies resulting in deterioration of his 

health condition and mental peace. 

For that the petitioner is required to g2l go 

frequently to BAUL NON at Jadavpur, Kolkata for medical 

check-up. The aged mother of the petitioner has to 

undergo frequent medical check-up. It would not be 

possible for the petitioner to render necessary services 

to his sick aged mother if he is not allowed to stay at 

Guwahati to complete his deputation term being the only 

male member in his family. 

6. DETAILS OF REMEDY EXATST : 

That the petitioner has exhaust?d the depart-

mental remedy which is available to him. 

Contd.... p.6. 

- 	-- 	-r--- 	 - 	 * 	-in- 
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7. MATTERS PREVIOUSLY FILED OR PENDINGI CTHER COUFT : 

No matter is pending in other court and/or,  

no matter on the issue has been filed by the petitioner. 

S. RELIEF SOUGHT 

In view of the facts and circumstances stated 

above, the petitioner prays for the following reliefs :- 

That the impugned repatriation order dated 

19.02.2004 (Annexure-V) being bad in law and the same 

being violative of the principles of natural justice, 

the said order be quashed/set aide. 

That the petitioner be allowed to stay at 

Guwahati for the 4th_deputation term upto 05.11.2004 

issued vide Annexure-IV. 

iNTERIM RELIEF PRAYED FOR : 

Pending disposal of this 0. A., the humble 

petitioner prays that Your Lordships would be pleased 

to pass necessary order/orders staying the operation of 

the impugned order No.386 dated 19.02.2004 (Annexure-V). 

PARTICULARS OF BANK DRAFT/INDIAN POSTAL ORDER : 

t\jO' 	 cLoZ- 	--24 

4/JAd 	 o . 

I 	 Contd.. P.7.Verif10atbor 

L 
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V ER IF I C A T ION 

I, Shri Biswarup Purkayastha, aged about 

40 years, Son of Late Basanta Kumar Purkyastha, 

resident of Barthakur Mill Road, Ulubari,Guwahati, 

District - Kamrup (Metropolitan), Assam, do hereby 

verity that the contents mentioned in foregoing 

paragraphs from I to to are true to my knowledge 

and belief and that I have not suppressed any 

material facts., 

And I sign this verification on this 27th 

day of February, 200 at Gtwahati. 

g'~J~ 9 
SIGNATIJRE OF THE APPLCA1iT. 

Place :- GUWAHATI. 

Date 	:- 27-02T2004. 

11 



- 	 t 

let 

- 

OFFiCE OF THE SR.Dy. ACCOUNTANT GENERAL, (A&E), 
'NAGAL4ND::I(OIlIMA 	S 

Adi1 /A&E/Ordcr Nol 79 	
Date 01-11-2000 

Sri 
Biscvaip Purkayastha, Sr. Acctt. on being selected for deputation under usual• 

Id terms and conditions initially fot a period of 1(One) year from the date of joining on 

deputation, stands released on the l November, 2000 (A/N) 

The official is directed to report for duty in the Ofo the Accountant General, (A&E), 
Assam; Guwahati. 	 . 

The official has, been grdilted 2 (Two) days' E.for 2 an 3rd November; 2000. 

AfIei c\puyof his leave hdwIIl join liii new assignment 

(Authoiity Oiders of the Accountant General dated 24-10-2000 in at page/108nof 	U 

file No AdmnJA&E/28/9899N01 II) 

Sd!- • 	
ACCOUNTS OFFICER (A) 

No. Admn/A& 	F/DPi F3r)_90/14 1 /6-83 	 Date : 01-11-2000. Copy to: 

1. Sri t3iswarup Purkayastha, Sr. AccU. 	He is directed to report for duty 
- 	 inijhè O/o. Accountant General, 

(A&), Assain, Guwahati on expiry 
or his sanctioned E. L. on for 2' and 
31d.ovember 2000 	* .2. The Accountant General, (A&E), 

Assam, Maidamgaon, I3cltola, 	 For inlormation'plcasc. 
Guwahati 781 029. 

3 The Accountant General, (A&L), 	For information pkasc with 
Mcghalaya, Shillong - 793 001 	reference to the letter No • 	I 	• 	

ESTT.-1/8-1 1/87-88/2705, dated 
15-9-2000 

J 	I hc P A 0 (1 oc ii) 
5 The Advance labic (Mnin ), (vocal) 

The Bill Table (Admn.), (local). 	 • 
The Scrvic Book/Personnel FilcTabl (Admn,), (Local). 

S. The Cashier (Local). 	 - 	-. 

A(COUNISOFFIy(, 

S 	 I 	•-• 	-,•-- -. 
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(Admn) - . Sr. Accou 

p. 
	 A 

) 
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM, 
1 	 MAiDAM6AóN, BELTOLA, GUWAHATI — 71 O29 

Adth-1 Order No. 119 	1 c 	
Date: 03.10.2001 I 

In pursuance of 0/0 the Sri Deputy Accountant General (A&E) Nagaland's letter No. 
.\dnii1YA&E/2..8/2000-20b0I/744 dt. 07.09.2001 the term of deputation of Sri Biswarup 
Purkayastha, Sr Accountant in the 0/0 Accountant General (A&I) Assam (xuwahati is heeby 
c 1. xiendct for a further period of one year w.e.from 02.11.2001 to 01.11.2002. 

SdI- 
Deputy Account*nt General (A&E) 

No. Admit- 1/DcDtn./6- 1/201-2002/1931 -942 
	

Datc:03.lO.2001 - 

Copy forwarded to: 

The Principal Director of Audit, NF Rly. Maligaon, Guwahati - 11. 
The Accountant General (A&E) Meglialaya etc. Shillong. 
The Accounts Officer (A), 0/0 the Sr. Deputy Accountant General (A&E) Nagaland, Kolilma 
for infoniiation with reference to his letter No. Admn-1/A&E/2-8/2000-2001/744 dt. 07.092001. 
The Establishment Officer (M), 0110 the Accountant General (A&E), Meghalaya, etc. Shillong. 
The PAO Local. 	 . 
The SO i/c Adrnn — 11 Section. 
The AAO i/c confidential Cell. 
The Privtc Secretary to AG (A&E) As.arn. Guwahati. 
The Setice Book Group. 

A 0) Sri BiswarupPurk;cycstha, Sr. Accountant. 
11 )The hindu Officer i/c ilindi Ccii. lie is rcqucc(1 to issue Hindi version of this order from his 

end. 
12) Admn-1 Order Book. 

13.I'ur 	 I 
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. 	

0I 	•*4'; 

A 
O1'IIUYOJ'l Ii 	

L' (i1LNi1tAL(\&) ASSAM,13ELOLA UUIVA1IA'll 

AUni. Otü' 	
DM U 2.22-T 

In ii Iuice if 'n the 	N'iIaric1' kiir No: A mn,//FJ2-g/?floO_,tf U 	. 
datcd 8 1 2002 Ilic (cnn ci (Icputation ol Th Disminip Pur kiyamlia. Sr kccit vi the O'o the 
A.Q( A), Ant;am, (ii)ilti 

 
ig hcrcby c , tcncfctl (hr n further pciiod nt nne year w.c. C ftrni 

6 1 1!  200' t) 511 2(103 

Lcputy Accountant (.kncraftA & VLC) 
Nn, ,\dm,i. 11'1)epttl.6-( i7)(FI -0212R26-2R37 	 1)ntd 25.11 .20)2- 

. 	 4 	 .• .. ' 

( up lurw.ndgd to - 

1 lic Pnncipal Director of Audit, N.P. RaiIway, Maiigarnt, Cuwahati.! 1. 
The .'\.O(A&E). Mc Ithlaya. etc Shillon, 	 . 

3, The A0 0/0 the Sr. DAG(A&E), aga1an(l, Kohinia for information with ref to his 11 tj , No.  
Aclmn/A&.EI2.8/2OO()1/312 diiid 8.11.2-002. Ii miiyt"u menlk'ned hen, thiit 2 yeur knr Sri Puikva.stI,., .Sr. Ac(t. WIM 	ksideit Ittni 2.1 1.2(M)1 to 1.1 1.2UO2 vde ynut' kiter un. 
A(lI1li,\&I,2- 2000-011744 thttcd 7.9.2001. Now 314 year (cnn of deputailon of Sri 
Purkavacth, Sr. Acc.ounttmt h 	been ctcndcd from 6:11.2002 to 5.11.2003. Therc is a 
discrepancy of 4 days i.e. fioni 2.11.2002 to 5.11. 2002k 11th may kindly be daituiect. On recipt of reply the same may he regulariscd. 

4. 1hc Esiabhishment Officer (M), 00:0  the A.G(A&E), McgJia1iya,' etc. Slifliong. 
. ihc 1AO loyal. 

The A.A.fl, i.e ''nfidexiti;ilcell.  ilie 5.0. tiC 
1 tic 1'.. to the \1j(\i(J) A59111L (.uwahaft 	 0 	

0 : 
S.B. (toup. 	

. W. Shii flis'.varun l'urkavas;tha., Sr. PcCounu1. 	 .. 
Sr. llindj Itmslator. i'c Iliudi Ccli. lIe is rcqucstcd to Lssuc Ilindi version of ttiorder fipm hi 
cud. 

 
Minn. 1. Ordcr book. 	 . 

i. Accirunk 	0 

.1 

/ 

C 

I' 
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OFFICE dF 'tuE ACCOUNTANT GENERAL (A&E) ASSAM, 
MA1DAMAON 0  I3ELTOLA, €UWAHAT! 78 1029 .  •hnn- 1 Order No. 261 	

Datcd: 23.12.2003 

In puvsuanc of,  0/0 the Sr. DAG (A&E) Nagaland's letter No. Admn/A&E/2-

8/98-99/939 dt. 15.12.2003 the term of deputation of Sri Iiiswarup Purkayastha, Sr. 

Accit. in the 0/0 the AG (A&E) Assam., Guwahati is hereby extended for a further 

period of one year (4th year) w.e. from 06.11.2003 (o05.11.2004. 

Sd!- 
Deputy Accountant General (Ad ma & VLC) 

No. Adrnn-1./Deptn./6-1/2003-04/7548..59 	 Dated: 23.12.2003 

Copy forwarded to: 

] he Principal l.)rccinr of Andiç NF Rlv. Mahgon, Guwaha(j 
The AG ( 	&L) MeghLdaya e(L, Sliilloiig 

3 	The Es1ab1js1imcn OIIICCE (\1), U0 Uie AG (A&E) Megh. etc.. Shillong. 
-1) 	Sr. 	\.. (\), 0/0 thc Sr. l)AG (A&E) Nagaland, Koliima for information with : 

t-cferencc to his letter No. i\dmn.'A&.E/2..8198-99/939 (t. 15.12.2003. 
5) The AAO i/c. PAO Local. 
0) 	AAU i/c. Adinu-Il. 

Service (.3rotip/Biidc,ei (.Yroup. 
AAO i/c. Confidential Cell. 	 . 

1-findi CcIL 1-Ic is requested to issue Hindi VerSiOn of this order from his end. 
• 

-10) 	ii Biswarup Purkayastha 1  Sr. Acctt 
1 1)Prjvate Secretary to the AG (A&E) Assarn. (3uwahati. 
12) Admn-I Order l3ook. • 

Sr. Atouuijts O1Th.r 
•: 

/ 	 / 
U 

• 	
. 	

cZJiL.k_;;) 

: 
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PIZ 

flip, 'Uu JN'iAN 1 (;ENEli (A&E) rv1ECi1fLjyA El C, 
S1-IILLONG 

c 	: 

T 	.1 	 • 	

.1. i 
LtLj (icui iu. .0 	

LM4ku, 	--jt 

I he tollowin 	r IU(q 01 Ilic.. (/o the Sr J)A(j (i&F ) Nagalan(i prccntly on deputation 4 in the 0/0 the 	
611loxi & AU (A&E) Assam. (Juwahati are repatriated to 

their nri O1licvjit ih i4jati fft - r 	• 	 I 	
( 

, 	•••__I 

._ \•;/) 	 4 

3 	1) 	n 

Sniti I i3hownck 	Sr Acctts O/o the AG (A&E) Assam.Guwjatj 
3) 	SriJvotiniioj Mukherjcc 

1) 	catU( 	!i '.c1tacharjc_e 

,n r 	Sha 	O'o the AG (MI) Mgha1a.a etc, Shiliong 
ih d tUtJ 	u.i1 

 

are tiid uftItu dUtL in the 	 %V.e.f 29-2-2OO4 I 	 I 

tJ fot I(4)odnJI6 uacK lot uwy in th O,o the Sr DAG (n&E) kolurna, Nagasand 
I Acittioc ii V - AW s (fl dc_N (II 9- /-Ott at p/25N 01 the uk I 

Eb!ncnt Oflic::. \lcrno NO I stt-II-j1/Lm,ZU.o4,(39 	
Datc4 19-2-2004 

- 	 : I 	i he DAG (Adiiiu) 	j O/o ilic tG (A&E) i\ssam, Maidanigaon, Bcitola, 
2 	1 lic Sr. Al) I/c, A(bflfl 	(iciw,iiiIc-9 wilhi a rcuct In rdcisc the nfflc't,Is cnnccned' 

f 22-2-i) • uiidvi Ltstuuatiuii to this Offlc..c 3 	Ihe Sr DAG (A&L) 0/0 the Sr DAU (A&) Koiwna. NaaIand 
fl 	

•. • Li. 'i I .Jt41J, 
5. 	(iiadatioii 1st 
C 	S(_1tt2 
7 	i t' ith t iiuti, 
8 	P0(Lori1) 

. ,,, 	- u, 	 s t!L) LOIcl;cjt(I.  ac L11. 
10, 	PS to AG. 
I 	L1i to 'Sr,DAC (A) 

12. 	Steno to DAG ('AE/VLC 
11 	E.O. 
14. 	1c SOflS COI1CCI11C(1. 

rh 

/ 

- 

._L41 t'2.a7fr. 	r 



J .  AlvAr- ps 

The Accountant General (A&E), Assam, 
i\1aidaiaon, teltola,  

(htihati - 29. 	 tt 

Sub: Request for retention on deputation. 

\Vitli due regards, I am to state that for the 4 111 year I am on deputation service in your 
oflice and through out the period J. am putting in my sincere service to the satisfaction of my 
superiors. 

Sir, only on .'Z/-z3 mv period of deputation in this oflice luim been extended for 
the 4 veai up to 05. 11 .2004. 

1'hat sir, I have got various problems in my family front. Being the only male 
member in 111N,  fainily I have to look aulcr and take care of each and every matter concerning 

my family. Nlv widoetl mother is severely siCk, every now and then requiring medical 

attention. \ lv 4(Iour) cars old child has just staited going to school. My wifc is an 
employee of the BSINI 

Sit. 111\' request lot deputation to the 0/0 the Accountant General (A&E) Assam, 
Guwahati had been conceded to 1w the kind and sympathetic authorities of both the ofJices,. 

ill c.1C111TCI1CC with ti  
1 hat Sit. it . jU ito! be out ()f' pjioz to mention that I myself sullered severe mental 

deprcsion and hit this jt Jadavpur, 

Kotkata tbr long 5(flv(-.) months nid for that whole period I had to stay on 1caAticgriar 
571 	the follow up of the treatment. 

Sir. s ud(Icnik on 23.02.2004 1 1iac received an order terminating my deputation in 
this oIi'icc with el1ct from 79.02.2004 which has conic to inc as a bolt from the blue since 

at this lullettire ii I have to LaVaV leaving my family back at Gu1iiitlnilliii'fatiii1y 
mcmbcrs includme, mc will sub iccied to severe mental sufferings. Again the COfl(litjOflS of .  

ni Limit (10 not allow mc to iak. my Limily along with inc to Kohima. On the basis of thç 

exicOsion of my deputation 1. eh;ilked out and arranged out all the thmily matters including 
the eve so ri' e rv I my mother. 

Sim. iii me Ijyht cii ihc hicis and puibtemmis hiecd by inc as mcntioiicd above I would 

request your kind honour to retain me in this office and thus Licilitate me to look alter my 

laniik well amid oblige inc. if requited I ant ready to accept a lower post. 
1 	mnkini?, 	C fli Sit. 

~K_ e-le -4- 
(9. 1Li1 

Yours faithfully,. 

1I7t aLl 
IIISWARtP PUkKAYASTHA,. 

Sr. Accountant. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 
(RFN(TI AT GITWAITATI 

IN THE MATTER OF: 

O.A.No. 51 of 2004 

Shri Biswarup Purkayastha 	 APPLICANT 

-VERSUS- 

The Union of India, represented by the Secretary to the 
Government of India, Ministry of Finance, New Delhi. 
The Comptroller & Auditor General of India, New Delhi. 
The Accountant General(A&E), Assam, Guwahati. 
The Accountant General (A&E), Meghalaya etc.Shillong. 

• 	 5. 	The Establishment Officer, Office of the Accountant 
• 	 General (A&E), Meghalaya etc.Shillong. 

RESPONDENTS 
• 	 -AND- 

IN THE MATTER OF 

Written Statements submitted by all Respondents. 

Written Statements 

The humble Respondents submit their written statements as 
follows 

That with regard to paragraph 1(1) of the Application, the Respondents 

have no comments to offer. 

That with regard to statements made in paragraph 1 (2) of the Application, 

the Respondents humbly submit that the period of deputation in respect of the 

applicant was neither extended by the Cadre Controlling Authority nor was 

approval accorded by the Cadre Controlling Authority i.e. the Respondent No. 4 

for extension of the deputation. A deputationist can always and at any time be 

repatriated to his parent department. 

That with regard to the statement made in paragraphs 1 (3) of the 

Application, the Respondents humbly submit that under the standard terms of 
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deputation, no notice or reasonable opportunity is required to be afforded to a 

deputationist on reversion to his parent organisation. 

That with regard the statement made in paragraphs 2 & 3 of the 

Application the Respondents submit that they have no comments to offer. 

That with regard to statement made in paragraphs 4 (i) and (ii) of the 

Application the Respondents have no comments to offer. 

That with regard to the statement made in paragraphs 4 (iii) to (v) of the 

Application, the Respondents humbly submit that the applicant was transferred on 

deputation to the Office of the Accountant General (A&E), Assam, Guwahati 

with the approval of the Respondent 'To. 4 i.e., the Cadre Controlling Authority 

but the extension of the period of deputation beyond 01.11.2001 was not made 

with the approval of the Cadre Controlling Authority. 

That. with regard to statement made in paragraph 4 (vi) of the Application, 

the Respondents humbly submit that the action taken by the Cadre Controlling 

Authority i.e. Respondent No. 4 was correct as the deputation term of the 

Applicant expired on 01.11:2001. As the deputation beyond 01.11.2001 was not 

with the approval of the Respondent No. 4, the Applicant was reverted back to his 

parent department. A deputationist can always and at any time be repatriated to 

his parent department 

That with regard to statement made in paragraph 4 (vii) of the Application, 

the Respondents humbly submit that the action of Respondent No. 4 was correct 

and justified. 

That with regard to statement made in paragraph (viii) of the Application, 

the Respondent No. 4 humbly submits that there was no orders in the FRs and 

SRs that state that notice has to be given to a deputationist on his relief for 

repatriation to his parent department. Clause 11 of Section V of Appendix 5 of the 
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FRs and SRs, under the standard terms of deputation does not state that notice is 

to be given to a deputationist when reverting him back to his parent organisation. 

The contention of the Applicant is not correct and thus the action of Respondent 

Nos. 4 and 5 are in order. 

That with reference to submission made in paragraph (ix) .  of the 

Application, the Respondents have no comments to offer. 

That with regard to statements made in paragraphs 5 (i) of the Application, 

the Respondents humbly submit that in view of what is stated above the action of 

Respondents No. 4 and 5 are in order. 

That with regard to statement made in paragraph 5 (ii) of Application, the 

Respondents humbly submit that the term of deputation in respect of the applicant 

was never extended by the cadre Controlling Authority i.e. the Respondent No. 4. 

That with regard to statement made in paragraph 5 (iii) of the Application, 

the Respondents humbly submit that they have no comments to offer. 

That with regard to the statements made in paragraphs 6 & 7 of the 

Application, the Respondents submit that they have no comments to offer. 

Relief(s) sought for 

That with regard to the statements made in paragraphs 8 (a) & (b) & 9 of 

the Application, the Respondents submit that the stay order in the matter of 

repatriation should be set aside as because the need for repatriation of the 

deputationist has arisen. 

That in view of the facts and circumstances stated above the Respondents 

humbly pray that the present Application be dismissed with costs in favour of 

Respondents. 
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VERIFICATION 

1 Shri S. A. Bathew, Sr. Dy. Accoutant General (Admn), Olo 

The Accountant General (A&E), Meghalaya, Arunachal Pradesh and 

Mizor:am  Shillong do hereby tsolemnly declare that the statements are 

true to my knowledge, belief and infotmation and I sign the 

Verification on the day of May 2004 at Shillong. 

(S. A. Bathew) 
DEPONENT 

Identifie4.'Qy 

/ 	 I..  

ADVCATE 

/ 

Solemnly .afflrm.ed and sworn before me this day 

the May 2004 by the deponent 

abovenamed on being identified by  

Advocate, Shillong. I 

* 	I 
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OFFiCE OF TIlE ACCOUNTANT GENERAL ME) ASSAM, 
MAli M]P 	'J3ELT0LA, GUWAIIATI - 71 029. 

\dc1111-1 Oidcr "O. 1 .9 • 	
Date:03.1O.2001 

In ptiIsu1ncc of O.!O the Sti Deputy Accountant General (A&E) Nagaland's letter No. 
.\dmn. I A& E/2. 8'2000-2000 1(744 dt, 07.09.2001 the tcrrn of dcputatioil of 

Sri Biswaru 1wkavast1, Sr. Accountatit in the 00 Accountant General (A&1) Assnm Guwahati is 
e\tended for a further period of one year w.e.fiorn 02.11.2001 to 01.11,2002. 	 -' 

Sd!- 
Deputy Accountant General (A&E) 

"co. Adrnn- lfDepn./6- 1/201 -200211931-1942 	
Date: 03.10.2001 

'o;',s' fonrwdcj !o: 

I) I he Principal Director of Audit, NF Rlv. NL'iligaon, Guwahatj - ii. 
The Accountant General (A&E) Mcghalaya etc. Shillong. 
ilie Accntiiit.s Officer (A), O/() the Sr. Deputy Accounlant General (A&E) Nagaland, Kohima 
for infoiniatioti with icfctcucc to 11i letter No. AdIfln - l/A&E/2.8/200_200If744 dt. 07.09.2001. 

I) Flie Establishment Officer (1), 00 (he Accountant General (A&E), Meghalaya, etc. Shiilong. 
5) The PAO Local, 

I lie S( ) t/c Adnin - 11 Section. 
7) The AAO j'c confidential Ccii. 

) The Private .Sccrctarv to AG (A&E) Assam. Guwahati. 
The Serce l3ook Group. 
Si l3isariip Ptit1;iva01i, Sr. Aceoint;int 	- 

Ii) ic I linih ( )fFiccr i/c II itoh ('cli. I le is i cquccd (o issuc Ilindi version of (uk otdcr from his 
c ti d. 

12) Adnin- 1 Order Book . 

Sr. Accotin(cOfli'èçr (Admn) 
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(iF1'Jc: OF THE AC(;OUNTANT 3 ENERAL (A&) 	SSAlj, t DAMiAo,j3E1ToI 

• \Jcnu. I (:)k 	No 	I 

D1ed: 23,12.2003 

•; 	••i 
hi puiu 'n' c of 

 

0/0  the 	DAG (A&L) Nagaland's lettcr No AdxnA&2 8 , 98-9I9 9 dL 	I 	.1 2.2003 	the term of dePu(alion of Sri Biswap 	rayas(J • Sr. .\eeu. in 'he 0, 0 (he AG (A&.) Ass:iii, Guw;th;j is hereby extended for a fuir 
pci'io(l oI one year (4" \ear) we, flow 06,11,2003 1 0 0 5 , 11.2004, 

;e. 	• l)epu(y Accoufltant General (Admu & VLC) 
Dated: 23,12,2003 (' 	fonvnr,, 	to: 

H 	Ihe tij 	I) 	ccItr ft 	id;, NF Rlv, lvIaIi.1Qfl 	Guwahati.. ii. 1 he AO  Sliillo:ig. 1 In 	E 	atIilIn,Ln 	UJikcc ( 	), U U ;h 	AG (A 	E) Mei, dC,, Sliilkwg 

	

N.iJand 	K 01 1i'lla 	for 	Infrm(j,,,, 	vjfI Iclerefl,, to l'i 	I 	NoA d 	.\& 	i 2- ; . 9991939 1 	ie ,\ \) i'. I 	U 	
(II, 	15.12.2003 

•\.\O 	;ç, Ad,07,-jj 
7) 	ervjc, 	(;r(4I 	Group, 

Y' 
) 	AA () Cu,fiju,;j,I Cell, 

Im(jj CO. 110 i: tcue;ccI to issne II odi veiion of 
thiq order from his end. Sti flisv011 	Putikavastl,, Sr. Acctt 

Puivalc Sce1e(a,' to the AG (A&E)A.ssarn. (3uwahatL Adorn. I Order Ilnok. 

I,  

4 	 J 
•',. -2/. 	 -.. -,•.. 

/ 	 • 	
• 

L 
 Of 

.......... 	• 
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1 	 ANN 

SHILLONG 

I 	
Dakd 192 2O4 	 J 

I lie IoUi,w1, Si.i\ctt 01 the U/u the r.J)AU (I\&h) NagaLad prcntIy on deputation in the 0/0 (he. AU (i\&[) MeltaIa\a ShjJJo & AU (A&E) 
Assam. thiwaj are reflaated to 

Nuent OI.i:i: with inuuicdj I'  cf1:t: 

	

I) 	Sn 1irv iiup t uik iy i'iti 	I 2 	I.. l3howj 	I Sr. Acct(s, O/o the AG (A&E) Assam. Guwaluti. 
Sn 1\ ohnoj Mukhcr3ee 

	

4i 	
!i Sa!ljoy lliattacharje 	

. d 	Jcv htha 	O'o the AG (A&E) lia1ya etc 1  Shiliong 
1 h 	fli,'i6 •i tc1ivd uf thi tlutkg lu t1t fetv Oflj 	w •.f.29-2_2CQ4- 

A.N fir icpoi dug back for duty hi (lie O/o the Sr. DAG (A&E) Kohuin Nagaland. 

ii v:- A i s (,F.lcrs (It.9-.-Uil at I)'J!5N of 
the tilel 

5r1f 

1;b!h' Officer 

	

:\ ie. 	 th 	r N. iui, - ii iD. 1i 'u.c-u.t,(3364349 	 Dated I 9--2u4 (.'or' Ioi litni itu & tic cszrv .cliiii to: - 

	

1. 	'1 lie D/G Adinnj 	j 	OA, the. iG (A&E) Assan, hiakiamgaon, Bcloia. 1 lie ko ,  () I/it i\iliiii 	I 	(iiwIIj.79_ with a rcquct In relcqc the 	 cee4 
F. 29-2-04 undet intitiiathj, to tIij Offli... 

	

3. 	1 he Si. I )AU (\&.L (J.'u lie S. 1)A(J (A&1) Kohima. Nagaland. 

	

I 	 ( 	> 

	

• 	 s).&J. '*3 
S/lu), 

5. 

 

( jV-1 dit t lull, List 

	

. 	so Eu-2. 

	

7. 	1iv bill iwuii. 
P:\( (Loc:I) 

I ' 	Ui 

])\ç, (,'s). 

	

l2. 	SIci,o tc'1), ' i 
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2. 7 SEP 2UO.: 

IN THE CENTRAL 

GUWAHAT I BENCH, GUWAHAT I. 

LLT HE MATTER OF 

O.AN2,l of 204. 

-AND - 

IN THE MATTER OF : 

Shri Biswa.rup Purkayastha. 

--- APP41C&UT.  

_ VERSUS - 

I. The Union. of India, 

represented by the Secretary to 

the Government of India, 

Ministry of Finance, New Delhi. 

The Comptroller and Auditor, 

General of India, NeW Delhi. 

The Accountant General, 

(A & E), Assam, Guwahati. 

The Accountant General, 

(A & E), Meghalaya, Shillong. 

The Establishment Of ficei, 

office of the Acountant General, 

(A & E), Meghalaya etc., Shillong. 

S1QPE. 

  

 

 

contd... 2 
U 
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-AND- 

IN THE MATTER OF : 

Rejoinder of the applicant to the 

Written Statement of the Respondents. 

The humble applicant submits his rejoinder 

as follows •- . 

That with regard to paral of the Respon-

dents, the applicant has no comments to offer. 

That with regard to statements made in 

paragraph-2 of the Respondent, the Applicant 

humbly submithat the period of deputation in 

respect of the Applicant was duly extended by his 

Cadre Controlling Authority (C.C.A.) i.€. Office 

of the Sr. Deputy Account General (A & E), Nagaland 

vide his Letter No. Admn/A & E/2-8-/98-99/939 dt. 

23-12-03. (Copy of Annexure-IV enclosed). Further 

a doputationist can not always be reçriatGd to 

his parent department without giving reasonable 

notice to the lending Min./Deptt. and the employee 

concerned vid e AiDDendix..V Dara Ii. of FRs & SRs  

cLt'o.' iiJ I 	i) 

That with regard to the statement made in 

paragraph-3 of the Respondent No. 4, the applicant 

humbly submits that under the standard term of 

deputation, when an employee is appointed on 

contd... 3 
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deputation, his services are replaced at the parent 

Department at the end of the tenure. However, as 

and when a situation arises from premature rever-

sion to the parent cadre of the deputationist, his 

services could be so returned after giving notice 

to the lending Deptt./Offico and of course the 

employee concerned (Authority : Appendix V, para Ii-

of the FRs & SRs, Part 1). Therefore, the conten- 

tion of the R'espondent No44 that under the standard 

tenure of deputation, no notice on reasonable 

opportunity is required to be afforded to the - 

applicant on reversion to his parent organisation 

is not correct. 

That with regard to the statement made in 

paragraphs- 4 & 5 of Respondent, app'icant has no 

connection to offer. 

That with regard to the statement made in 

paragraph-6 of the Respondent No. 4, the applicant 

humbly submithat since he is theborne cadre of 

office 4$the,beputy,  AccountcLt General (A & E), 

I Nagaland, his Cadre Controlling Authority is not 

the office of the Accountant General (A & E), 

Meghalaya, Shillong and the extension period of 

deputation of the applicant beyond 1-11-2001 was 

made with the, due approval of the office of the 

Sr. Deputy Accouna' 	General (A & E), Naga land, 

vide his letter No. Admn/J./a & E/2-8-/2000-2001/744 

dt. 3-10-2001, (Annexure_II) who is the Cadre 

contd... 4 

Q;?/ 

4 
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'II  

Controlling Authority of the applicant and accor-

dingly the borrowing Deptt./Office of i.e. Office 

of the Accountl General (A& E), Assam has 

extended the deputation period of Applicant n 

basis of the concurrence of the office of the Sr. 

D.A.G. (A & E), Nagaland. 

	

6. 	that with regard to statement made in 

paragraph-i of the Respondent No. 4 the Applicant 

humbly submits that the action taken by the 

Respondent No. 4Li.e. the A.G. (A & E), Meghalaya, 

Shillong is arbitrary and against the principle of 

natural justice. As the period of deputation beyond 

1-11-2001 was duly extended by the borrowing Deptt./ 

office i.e. office of the A.G. (A & E), Assam after 

obtaining due approval of the Cadre Controlling 

Authority of the Applicant i.e. office of the Sr. 

D.A.GA& E), Nagaland. Further a deputationist 

can not be repatriated to his parent Deptt./ office 

at any time without giving reasonable period of 

time and prior notice to the deputatiofliSt and also 

the borrowing deptt./OffiCe i.e. office of the A.G. 

(A & E), Assam, Guwahati. 

V 	
7. 	That with regard to statement made in para- 

graph-8 of the Respondent No. 4 the applicant 

fl )Y 	 humbly submits that the action ofthe Respondent 

No. 4 was not at all correct and justified. 

8. 	That with regard to statement made in 

contd... 5 
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paragraph-9 of the Respondent No. 4, the applicant 

humbly submits that there is a specific provision 

in the FRs and SRs which clearly states that a 

notice has to be given to a deputationist as and 

when a situation arises for premature repatriation 

to the parent cadre of the deputationist. 

That it is relevant to mention here that 

Cadre Controlling Authority is (Sr. D.A.G.)(A & E), 

Nagaland, Kohima and not (A & E), Meghalaya. 

That A.G. (A & E'), Meghalaya, Shillong is 

the (StaffStrength Controlling Authority) upto the 

level of Supervisor of A.G. (A & E) of Assam and 

Meghalaya only. 

Thatthe app1icans parentf office has no 

objection to his deputation to the office of the 

A.G. ( A & E), Assam; and everyt time his deputation 

term is being extended with the concurrence of his 

parent office under intimation to A.G., Meghalaya. 

That besides, there are lot of vacancies 

A 	in the rank of Sr. Acctt. in the office of A.G. 

(A & E), Assam. Hence, the A.G. (A & E), Meghalaya- 

x 	has no business whatsoever to interfere in appli-. 

can1s instant case when his parent Nagaland office 

is not pressing for his repatriation. 

The Accountant General, (A& E), Assam, 

GutJahati has no objection to his remaining on 

deputation in Guwahati office. 
contd... 6 
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13. 	That the applicant may be allowed to 

complete his deputation term up to-11-04 giving 

him a liberty to represent his case for a fUrther 

period of another one year to the Authority 

beyond —11-04. 

VERIFICATION 

I, Shri Biswarup Purkayastha, son of Late 

Basarita KumarPurkayastha, aged about 40 years, 

resident of Barthakur Mill Road, tJlubari, Guwahati, 

District— Kamrup (Metro.), Assarn, do hereby verify 

that thà contents mentioned in foregoing paragraphs 

from 1 to 13 are true to my knowledge and belief 

and that I have not suppressed any material facts. 

ANDI sign this Verification on this  

day of September, 2004 at Guwahati. 

Place— Guwahati. 

Date  

(Signature of the Applicant) 

K 


